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IN THE INCOME TAX APPELLATE TRIBUNAL, RAJKOT BENCH, JKOT

BEFORE DR. ARJUN LAL SAINI, ACCOUNTANT MEMBER
AND
DR. DINESH MOHAN SINHA, JUDICIAL MEMBER

TIHIUEH./ITA No.980/RIT/2025
Assessment Year: (2018-19)

Talshibhai Kanjibhai Narola Vs. | The ITO, Ward — 3(1)(4),
Kama Oil Industries, Nr. GIDC, Ganga Bhawan, Keriya Road, Nr.
Damnagar S.O.., Amreli — 365220, Railway Crossing, Amreli-365601
Gujarat Gujarat
EYRITIETH. /SI3MS3RH./PAN/GIR No.: AATPN7823K
(Appellant) ‘ ‘ (Respondent)
Appellant by : Ms. Devina Patel, Ld. A.R.
Respondent by : Shri Abhimanyu Singh Yadav. Ld. Sr. DR
Date of Hearing : 11/02/2026
Date of Pronouncement : 12/02/2026

32/ ORDER

Per Dr. Dinesh Mohan Sinha, JM:

Captioned appeal filed by the assessee, pertaining to Assessment Year
(AY) — 2018-19, is directed against the order passed by the National Faceless
Appeal Centre [(in short “NFAC/Ld. CIT(A)”] vide order dated 30.11.2025,
which in turn assessment order passed by Income Tax Department/Assessing
Officer under section 147 r.w.s. 144B of the Income Tax Act, 1961 (in short “the
Act”), vide order dated 22.03.2023.
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2. Grounds of appeal raised by the assessee are as follows:

1. The learned Commissioner (Appeals), National Faceless Appeal Centre (NFAC),
Delhi erred in dismissing the appeal of the Appellant ex-parte, by failing to appreciate
that the Appellant was interested in pursuing the appeal filed before the CIT(A).

2. The learned Commissioner (Appeals), National Faceless Appeal Centre (NFAC),
erred in upholding framing of assessment u/s 147 of the Act by the Assessment Unit,
Income Tax Department, based on material found during search from third parties by
failing to appreciate the same is bad in law and beyond jurisdiction.

3.The learned Commissioner (Appeals), National Faceless Appeal Centre (NFAC)
erred confirming action of assessing officer in issuing notice u/s 148 of the Act in the
light of reasons recorded and thus failed to appreciate that assessment framed u/s 147
r.w.s. 144B is bad in law.

4.The learned Commissioner (Appeals), National Faceless Appeal Center (NFAC),
erred in confirming the addition of Rs. 19,08,451/- by way of unexplained money u/s
694 of the Act and in levying tax at rates u/s 115BBE of the Act.

5. Alternatively, the learned Commissioner (Appeals), National Faceless Appeal Center
(NFAC), erred in upholding the action of assessing officer in making gross addition of
Rs. 19,08,451/- and failed to appreciate that at best only profit element embedded in
alleged transaction could be treated as income and not entire transaction.

6. The appellant craves leave to add, amend, alter and withdraw any ground of appeal
anytime up to the hearing of this appeal.

3. Brief facts of the case are that the appellant is an individual and had filed return
of income for the AY 2018-19 on 05.09.2018 by declaring total income of
Rs.3,79,050/-. As per the information available with the department, the appellant
was beneficiary of accommodation entries of bogus purchases amounting to Rs.
19,08,581/-. Accordingly, the appellant's case was reopened u/s 147 of the Act
and notice u/s 148 of the Act was issued to the appellant to file return of income.
In response to the notice, the appellant had filed return of income by declaring
total income same as original return of income. Subsequently, statutory notices
were issued to the appellant along with questionnaire. However, the appellant had
only submitted partial reply for the queries raised by the AO. Accordingly, the
AO completed the assessment u/s 147 r.w.s 144B of the Act vide order dated
22.03.2023 by making an addition of Rs. 19,08,581/- on account of bogus
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purchases as unexplained money u/s 69A of the Act to total income of the

appellant.

4. That the assessee filed an appeal against the order of the AO dated 22.03.2023
in the office of the Ld. CIT(A). That the Ld. CIT(A) dismissed the appeal with
following observation:

“5.5 Hence, respectfully following the above mentioned judicial pronouncement and in
view of the facts of the case, the appeal is hereby dismissed.”

5. That the assessee challenged the legality and validity of impugned order by

moving of an appeal before this Tribunal.

6. During the course of hearing, the Ld. AR submitted of the assessee prayed for
one more opportunity to be given to the assessee to represent the case before the

lower authority.

7. On the contrary, the L.d. Sr. DR for the revenue relied on the order of the Ld.
CIT(A) and not objected to the prayer of the Ld. AR of the assessee.

8. We have heard both the parties and perused the material available on record.
The Ld. CIT(A) has issued several notices for hearing of the case. In response to
the notices the appellant has submitted the response and the same is not proper
no documents/ evidences submitted along with the response. We note that Ld.
CIT(A) has not decided the appeal as per mandate of provisions u/s. 250(6) of the
Act. However, we are of the view, that one more opportunity should be given to
the assessee to plead his case before the Ld. CIT(A). It is settled law that
principles of natural justice and fair play require that the affected party should be

granted sufficient opportunity of being heard to contest his case. Keeping in view,

Page 8 of 4



ITA No. 980/RJT/2025
Talsibhai K. Narola

in the interest of justice, we set aside the order of the Ld. CIT(A) and remitted the
matter back to the file of the Ld. CIT(A) for fresh adjudication after giving due
opportunity to the assessee.

9. In the result, the appeal of the assessee is allowed for statistical purposes.

Order is pronounced in the open court on 12/02/2026.
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